FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR SAR ISPAT PRIVATE LIMITED
OPERATING INSTEEL INDUSTRY AT CHENNAI AND PUDUCHERRY

(Under sub regulation (1) of regulation36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along| SAR ISPAT PRIVATE LIMITED
with PAN & CIN/ LLP No. PAN:AABCS5915L
CIN: U27101TN1998PTC102002
2. | Address of the registered office No.770, T H Road, Chennai, Tamil Nadu,
6000081
3. | URL of website Not Available
4. | Details of place where majority of | Puducherry and Chennai
Fixed assets are located
5. | Installed capacity of main | Furnace and CCM Capacity 36000 metric
products/ services tones per annum and
Rolling mill capacity 50000 metric tones
per annum
6. | Quantity and value of main | Nil
products/services sold in last
Financial year
7. | Number of employees/workmen Nil
8. | Further details including last| All documents can be obtained by
available financial statements | sending email at E-mail id:
(with schedules) of two years, lists | sarispat.cirp@gmail.comand
of creditors are available at URL: capiyushj@gmail.com
9. | Eligibility for resolution | Can be obtained by sending email at E-
applicants under section 25(2)(h) | mail ids: sarispat.cirp@gmail.com and
of the Code is available at URL: capiyushj@gmail.com
10.| Last date for receipt of expression | 04th July 2024
of interest
11.| Date of issue of provisional list of 13th July 2024
prospective resolution applicants
12.| Last date for submission of | 18th July 2024
objections to provisional list
13.| Date of issue of final list of 27t July 2024
prospective resolution applicants
14.| Date of issue of information
memorandum, evaluation matrix | 1st August 2024
and request for resolution plans to
prospective resolution applicants
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15.| Last date for submission of
Resolution plans 31stAugust 2024

16.| Process email id to submit | sarispat.cirp@gmail.com
Expression of Interest

Digitally signed
by PIYUSH
KISHANLAL JANI
Date: 2024.06.19
17:59:59 +05'30'

Piyush Kisanlal Jani

Resolution Professional

For SAR Ispat Private Limited

Reg No. IBBI/IPA-001/1P-P01439/2018-2019/12164

AFA Validity Date: 05/11/2024

Address: Om Ashray, New Laxminagar, Behind

Date:19/06/2024 Mazar Ring Road, Gondia,

Place: Chennai Maharashtra, 441614
EmaillD:capiyushj@gmail.com
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DEMAND NOTICE
Notice under section 13(2) of the

DCB BANK
Securitisation and Reconstruction of

Financial Assets and Enforcement of Security Interest Act, 2002

We, DCB Bank Limited (hereinafter called the “Bank”) with our Regional office at
No.6, Rajaji Road, Opp Tennis stadium, Nungambakkam, Chennai-600034 had at the
request of the below mentioned Borrowers and Co- Borrowers granted Mortgages
Loan against the below mentioned Secured Asset for the Loan amount as mentioned
herein Vide Sanction Letters and opened Loan account Numbers as mentioned
below in their names respectively. Contrary to the said agreements, the Borrower(s)
and Co-Borrower(s) have defaulted in repayment of instalments and an amount as
mentioned herein is still outstanding from the Borrower(s) and Co-Borrower(s) to the
Bank towards the loan amount with interest and other charges.

As the Borrower(s) and Co-Borrower(s) have committed repeated defaults in
observing the financial discipline under the Loan agreement, the mentioned Loan
accounts have been classified and declared as Non-Performing Asset (NPA) on the
dates as mentioned therein in accordance with the directions and the guidelines
issued by the Reserve Bank of India (RBI) from time to time.

The Borrower(s) and Co-Borrower(s) are aware that the said Loan against properties
are secured by mortgage over the said properties owned by them (the “secured
asset” as detailed and mentioned below:)

Name of Borrower(s) & Co Borrower(s) and Address: Mr. DHANASEKAR M and
Mrs. BHUVANESHWARI D both are residing at Old No 22 New No 37, Ambedkar
Street, West Tambaram, Chennai-600045.

Loan Account No(s) Sanction Date | NPA Classified | Demand Notice
Date Date
HHOMCHE00033991 & | 11-10-2023 & 04-04-2024 04-05-2024
DRBLCHE00513856 25-08-2020

Total Outstanding amount mentioned in notice in Rs. (Numbers and Words):
Rs.12,27,377/-(Rupees Twelve Lakhs Twenty Seven Thousand Three Hundred
and Seventy Seven Only)

Description of Mortgage Properties : Item No.1 : All that piece and parcel of
land measuring 504 Sq.ft. + 338 Sq.ft. totally 842 Sq.ft. with building thereon
bearing Door No.37, Ambedkar Street, Tambaram Chennai — 600045, comprised
in Gramanatham S.No0.298 of Tambaram Village and Taluk, Kancheepuram
District, and bounded on the : North by - Property belonging to Ramadoss, South
by - Property belonging to Devaraj, East by - Property belonging to Ponnusamy,
West by - 10 Feet Wide Passage. Situate within the Sub — Registration District of
Tambaram and Registration District of Chennai — South. Item No. 2: All that piece
and parcel of land measuring Acre 2116 Sq.ft., building with thereon bearing
Door No.37, Ambedkar Street, Tambaram Chennai — 600045, comprised in
Gramanatham S.No. 298 of Tambaram Village and Taluk, Kancheepuram District
and bounded on the: North by - Property belonging to Munusamy, South by -
Property belonging to Devaraj, East by - Property belonging to Swaminathan,
West by - 10 Feet wide Passage. Situate within the Sub — Registration District ot
Tambaram and Registration District of Chennai — South.

We hereby call upon the Borrower(s) and Co-Borrower(s) to discharge their liabilities
in full to us within a period of 60 (sixty) days from the date of issue of this publication
notice, failing which we shall be exercising the powers under section 13 of the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter called as “Securitization Act”), against the secured
asset mentioned above.

The powers available to us under section 13 of the Securitization Act, interalia,
includes (i) power to take possession of the secured asset including the right to
transfer by way of lease, assignment or sale for realizing the secured asset; (i) take
over the management of the secured assets including the right to transfer by way of
lease, assignment or sale and realize the secured asset and any transfer of secured
asset by us shall vest in the transferee all rights in or in relation to the secured asset
transferred as if the transfer had been made by the Borrower(s) and Co-Borrower(s).
The amount realized from exercising the powers mentioned above, shall first
be applied in payment of all costs (including legal costs and lawyers fees and
expenses), charges and expenses which in our opinion have been properly incurred
by us or any expenses incidental thereto, and secondly applied in discharge of our
dues, as mentioned above with contractual interest from the date of this notice till
the date of actual realization and the residue of the money if any shall be paid to the
Borrower(s) and Co-Borrower(s).

Please take note that after the date of issue of this notice, the Borrower(s) and
Co-Borrower(s) shall not transfer or part with possession by way of sale, lease or
otherwise the secured asset referred to in this notice, or any part or right thereof,
without our prior written consent.

WealsoinformtheBorrower(s) and Co-Borrower(s) thatif ourduesare notfully satisfied
with the sale proceeds of the secured asset, we reserve our right to proceed against
the Borrower(s) and Co-Borrower(s) (jointly and severally) before an appropriate
Court / Statutory / Regulatory Authority, for recovery of the balance amount due
from the Borrower(s) and Co-Borrower(s).

Kindly note that a total amount as mentioned above is due from the Borrower(s) and
Co-Borrower(s) to us as on the date of the notice mentioned therein and we reserve
the right to recover the same from the Borrower(s) and Co-Borrower(s) (jointly and
severally) along with costs and interest with monthly rests as mentioned herein till
the date of full and final payment.

Date :19-06-2024
Place : Chennai

For DCB Bank Ltd
Authorized Officer

(Under sub regulation (1) of regulation36A of the Insolvency and Bankruptcy Board of India

CHENNAI | WEDNESDAY, 19 JUNE 2024 Business Standard

FINSEIV
L= Corporate Office: Cerebrum IT Park B2 Building, 5th Floor, Kalyani Nagar, Pune, Maharashtra - 411014,
BRANCH OFFICE : Bajaj Housing Finance Ltd, Ground floor, Chateaud Ampa, No.37, Nelson Manickam Road
Chennai-600029 Authorized Officer’s Details: Name: Rathish Ramachandran, Email ID:
Rathish.ramachandran@bajajfinserv.in, Mob No. 9940155459 & 8778385461 /8669189048
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF THE SECURITY INTEREST ACT 2002 (‘Act’)
Notice is hereby given to the public in general that the below mentioned Borrower/co-borrower mortgaged the immovable property which is
described hereunder to Bajaj Housing Finance Limited (‘BHFL') and the possession of the said immovable property (‘secured asset/property’)
has been taken over by the Authorized Officer in accordance of the SARFAESI Act 2002 and rules there to. The secured asset will be sold through
public auction by bidding for realization of the loan dues, applicable interest, charges and costs etc., payable to BHFL as detailed below. The
secured asset is being sold on 24/07/2024 and the bidding will be held on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS” AND
“WITHOUT RECOURSE BASIS” under the rule number 8 & 9 of the Security Interest (Enforcement) Rules (hereinafter referred to as the rules)

and on the terms and conditions specifi

BAJAJ HOUSING FINANCE LIMITED

ied here-under:

Business Standard

INNOVATIVE MANAGERIAL

The Department of Management Studies

Loan account details/

1. Date & Time of E-auction

1. SARANYA R (Borrower)

2. S DHILIPKUMAR
(Co-Borrower)

Both At Marutham Prestige,

E Block S3 Krishna Nagar,
West Tambaram, Chennai,
Tamilnadu-600085

TOTAL OUTSTANDING:.

Rs. 32,97,738/- (Rupees Thirty
Two Lakhs Ninety Seven
Thousand Seven Hundred and
Thirty Eight only) Along with
future interest and charges
accrued w.e.f 07/06/2024.

* Reserve Price

(M.B.A.,) of Sri Manakula Vinayagar
Engineering College organised Innovative

SUBMISSION OF EMD WITH KYC IS :- 23/07/2024 up to 5:00P.M.
(IST.). 3.) Date of Inspection :- 19/06/2024 to 22/07/2024 between
11:00 am to 4:00 pm (IST). 4.) Description of the immovable
property: Flat bearing No “3”, “Block E” on the “Second Floor” having
Super Plinth area of 624 Sq.ft (including common area), 265 Sq.ft.,
Undivided share of land situated at Peerkankaranai Village, Tambaram
Taluk, Kancheepuram District comprised in S.Nos.27/1 & 2 measuring
about 1 Acre 35 cents, in S. No.25 measuring about 30 cents an in S.
No.26 measuring about 31 cents, all put together a total extentod 1 Acre
96 cents out of which 822.64 sq,mts (8854.89 sq.ft) has been gifted to
The Member Secretary CMDA Chennai for O.S.R and formation of
Road and the balance land is measuring 7069.43 Sq.mtrs (76095.39
Saq.ft). North by : 30 feet and OSR gifted land to CMDA, South by : Land
inS.No.24, Eastby : Landin S. No.22 & 23 and 15 feel link road gifted to
CMDAinS.No.27/1, Westby : Landin S.Nos.29 & 31

Only)

Twenty Four Lakh

EMD:Rs. 2,40,000/-
(Rupees Two Lakh
Forty Thousand
Only)
Reserve Price.

BID INCREMENT -
RS.25,000/- (Rupees
Twenty Five
Thousand Only) & in
such multiples.

BORROWER/S & GUARANTORY/S | 2. Last Date of Submission of EMD « EMD OF THE . : :
NAME & ADDRESS 3. Date & Time of the Property Inspection PROPERTY Managerial  Practices lead business

4. Property Description « BID INCREMENT success rogramme for aspirin MBA
LAN: H403HHL0247439, 1) E-AUCTION DATE :- 24-July-2024 between 11:00 am to 12:00 pm | Reserve Price: Rs. busi Ip dg piring
::gg:gggjgggg' with unlimited extension of 5 minutes. 2) LAST DATE OF |24,00,000 /- (Rupees usiness leaders.

This programme was organised with the
support of Shri M Dhanasekaran (Chairman
& Managing Director), Shri S V Sugumaran
(Vice Chairman), and Dr K Narayanasamy
(Secretary), Shri D Rajarajan (Treasurer) of
Sri Manakula Vinayagar Educational Trust.
This programme was initiated and supported
by Dr V S K Venkatachalapathy, Director
cum Principal of SMVEC. The event was
further enriched by Chief Guest, Group
Captain Dr R Venkataraman (Retd), General

10% of

auto extension of 5 minutes each.

https://bankauctions.in and forany
Date: 19/06/2024
Place:- CHENNAI

F
INVITATION FOR EXPR

SAR ISPAT

OPERATING INSTEEL INDUSTRY AT CHENNAI AND PUDUCHERRY

(Insolvency Resolution Process

RELEVANT PARTICULARS

Terms and Conditions of the Public Auction are as under:

+ PublicAuctionis being held on “AS IS WHERE IS, AS IS WHAT IS AND WITHOUT RECOURSE BASIS” and is being sold with all the existing
and future encumbrances whether known or unknown to Bajaj Housing Finance Limited.

+ The Secured asset will not be sold below the Reserve price.

The Auction Sale will be online through e-auction portal.

The e-Auction will take place through portal https://bankauctions.in, on 24th July, 2024 from 11:00 AM to 12:00 PM to onwards with unlimited

+ For detailed terms and conditions please refer company website URL https://www.bajajhousingfinance.in/auction-notices or

clarification please connect with Authorized officer.

Sd/- (Rathish Ramac|
ized Officer, Bajaj Housing Fin

RM G
ESSION OF INTEREST FOR
PRIVATE LIMITED

for Corporate Persons) Regulations, 2016)

Manager, Madras Management Association
who recalled various innovative managerial
practices in the modern world. He
encouraged MBA students to think about
new ideas. The chief guest suggested the
initiative of ATAL Incubation centres for
start-up ideas. His speech helped the
students to think about innovations in

,@\ PROMOTIONS

PRACTICES LEAD BUSINESS

SUCCESS PROGRAMME AT SRI MANAKULA VINAYAGAR ENGINEERING
COLLEGE, PUDUCHERRY

management. The MBA students actively
participated with the speaker and made the
event dynamic and enriching.

Dr D Saravanan, Dean, School of
Management Studies delivered the welcome
speech. The vote of thanks was delivered by
Dr R Sivakumar. The Deans of various
schools and Heads participated in the event.
The MBA department faculty members and
students arranged this function.

GRIHUM HOUSING FINANCE

ORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD

F
Registered Offi 32, 6th Floor, Zero One IT Park, Sr. No. 79/1, Ghorpadi, Mun

APPENDIX IV (See rule (1))
POSSESSION NOTICE
(For Inmovable Property)

LIMITED

dhwa &oad, Pune - 411036

Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited (formerly known as Poonawalla Housing Finance Limited as the name Poonawalla Housing Finance
Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally incorporated with name of GE Money
Housing Finance Public Unlimited Company) herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (hereinafter referred as the “said Act’) and in exercise of the powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules
2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken possession of the property described herein below in exercise
of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 14th Day of June of the Year 2024.

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor the amount and interest
thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken in possession are herein below.

Description of Property

F Date of tory

Amount in Demand Notice (Rs.)

taken Date | Demand Notice

R SARATHBABU,| All That Piece & Parcel Of Village Natham S No 355bar1 Eswaran Koil Street Kandamangalam

Villupuram Regdt Villupuram Tk Villupuram Dt Adm. 750.Sq.Ft. Near Sivan Koil Pin Code- 605105

Place: VILLUPURAM, Date: 19.06.2024

Panchayat Union Siruvanthadu Village Panchayat Limits Siruvanthaduvillage Valavanur Subdt

Bounded By:- East:- Land And Building Locked Currently Not In Usage, West:- Land And Build-
ing ,North:- 30 Feet Sivan Koil Street, South:- Land And Building .

Loan No. HF/0125/H/21/100034
Rs. 2669680/- (Rupees TwentySix Lakh
SixtyNine Thousand Six Hundred Eighty
Only) payable as on 08/04/2024 along with
interest @ 17 p.a. till the realization.

14/06/2024 08/04/2024

Sd/- Authorised Officer, Grihum Housing Finance Limited, (Formerly known as Poonawalla Housing Finance Limited)

1. | Name of the corporate debtor SAR ISPAT PRIVATE LIMITED
along with PAN/ CIN/ LLP No. PAN:AABCS5915L
CIN: U27101TN1998PTC102002
2. | Address of the registered office No.770, T H Road, Chennai, Tamil Nadu, 6000081
3. | URL of website Not Available Sr. Name of
4. | Details of place where majority Puducherry and Chennai Borrowers
of fixed assets are located
5. | Installed capacity of main Furnace and CCM Capacity 36000 metric tonnes VANITHA,
products/ services per annum and Rolling mill capacity 50000 metric 1.
tones per annum
6. | Quantity and value of main Nil
products/ services sold in last
financial year
7. | Number of employees/ workmen | Nil
8. | Further details including last All documents can be obtained by sending email
available financial statements at E-mail id: sarispat.cirp@gmail.com
(with schedules) of two years, and capiyushj@gmail.com
lists of creditors are available at
URL:
9. | Eligibility for resolution applicants | Can be obtained by sending email at
under section 25(2)(h) of the E-mail ids: sarispat.cirp@gmail.com and
Code is available at: capiyushj@gmail.com
10.] Last date for receipt of expression | 04th July 2024
of interest
11.| Date of issue of provisional list of | 13th July 2024
prospective resolution applicants
12.]| Last date for submission of 18th July 2024
objections to provisional list
13.| Date of issue of final list of 27th July 2024
prospective resolution applicants
14.| Date of issue of information 1st August 2024
memorandum, evaluation matrix
and request for resolution plans
to prospective resolution
applicants
15.] Last date of submission of 31st August 2024
resolution plans
16.| Process email id to submit EOI sarispat.cirp@gmail.com

Date : 19/06/2024
Place: Chennai

Resol

Reg No. IBBI/IPA-001/IP-P01439/2018-2019/12164

Sd/-
Piyush Kisanlal Jani
lution Professional For SAR Ispat Private Limited

AFA Validity Date: 05/11/2024

Aditya Birla Sun Life
Mutual Fund

v
A

ADITYA BIRLA
CAPITAL

Aditya Birla Sun Life AMC Limited(Investment Manager for Aditya Birla Sun Life Mutual Fund) Registered Office: One World Center, Tower 1,17th Floor, Jupiter Mills, Senapati
Bapat Marg, Elphinstone Road, Mumbai - 400 013. Tel.: 4356 8000. Fax: 4356 8110/8111. CIN: L65991MH1994PLC0O80811

Record Date for Distributio

NOTICE IS HEREBY GIVEN THAT the Trustees of Aditya Birla Sun Life Mutual Fund have approved Friday, June 21,
2024*, as the Record Date for declaration of distribution under the Income Distribution cum Capital Withdrawal
(IDCW) option in the following schemes, subject to availability of distributable surplus on the Record Date:

MUTUAL FUNDS

n

Address_: Om Ashray, New Laxminagar, Behind ‘Maza_r Ring_Road,
Gondia, Maharashtra, 441614 Email ID :capiyushj@gmail.com Quantum Of Distribution NAV as on
Name of the Scheme Plans/Option per unit# on face value of June 14,
Rs. 10/- per unit 2024 (Rs.)
Aditya Birla Sun Life Balanced | RegularPlan- 0153 26.42
SHRIRAM HOUSING FINANCE LIMITED Advantage Fund IDcw
Head Office: Level -3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra (East), (An open ended Dynamic Asset Direct Plan -
SHRIR=M el
" Mumbai 400 051; Tel: 022 4241 0400, 022 4060 3100 ; Website: http://www.shriramhousing.in Allocation fund) IDCW 0.172 29.67
HOUSING FINANCE Reg. Off: Office No.123, Angappa Naicken Street, Chennai-600 001;
Branch Office: Srinivas Tower |First Floor | Cenatopha Road | Thenampet| Chennai - 600018 Regular Plan -
APPENDIX-1V-A [BIZI R LI X ()] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES Aditya Birla Sun Life Arbitrage Fund IDCw 0.065 11.2603
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security (An open ended scheme investing in Direct Pl
Interest Act, 2002 read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. arbitrage opportunities) Irech CWan h 0.067 11.5310
Notice is hereby given to the public in general and in particular to the Borrower/s and Guarantor/s that the below described immovable properties
mortgaged/ charged to Shriram Housing Finance Limited, the Physical possession of which have been taken by the Authorized Officer of Shriram Housing Aditya Birla Sun Life Equity Hybrid ‘95 Regular Plan -
Finance Limited, will be sold on “As is where is”, “As is what is” and “Whatever there is” basis in e-auction on 6th July 2024 hetween 11 a.m. to Fund IDCW 3.225 184.29
01.00 p.m. for recovery of the balance due to Shriram Housing Finance Limited from the Borrowers And Guarantors, as mentioned in the table. Details of (An  open ended hybrid scheme
Borrowers and Guarantors, amount due, Short Description of the immovable property and encumbrances known thereon, possession type, reserve price investing predominant 4 in equity and Direct Plan -
and earnest money deposit & increment are also given as: eqiigy related insgrumerc':ts) v IDCW 5.464 312.23
Name of Borrowers/ Date & Amount Rasorva Prics (R Earnest Money | Date & | Contact Person
Co-Borrowers/ of 13(2 ! -)  Deposit Details |Time of| and Inspection . . . . . _
Guarantors/Mortgagers Demand Notice | &Bid Increment | (EMD) Details. |Auction date Aditya Birla Sun Life Dividend Yield Fund | ~ Regular Plan 0.501 28.61
Mr. S Suresh S/o0 R Subramani (Borrower/Applicant) 12th September | Rs. 22,00,000/- | EMD amount to| 6th PD customer (An  open ended equity scheme IDCW
No. 37/15, Chidambaraswamy Koil 2nd Street, Mylapore 2018 (Rupees Twenty | be deposited by | July | care number predominantly investing in dividend Direct Plan -
Chennai — 600 004 Two Lakhs | way of RTGS/| pggq | 022-40081572. yielding stocks) IDCW 0.900 51.44
Property Address:- Mr. S Suresh S/o R Subramani Rs. 5. 80.252/- Only) NEFT to the| o
Plot No.31, 38& 39, 2nd Floor, Flat No.S1, 2nd Floor, Nirmala 8- 9% CB2 Bid Increment | 2ccount details | o Singh § . . . . . Regular Plan -
Nivas, Lingam Street, Chennai — 600 118 (Rupees Fifty | oo 000/~ ang | Mentioned herein | Aditya Birla Sun Life Equity Savings 0.234 13.38
) ) . Three Lakhs . . ) below: 11.00 +9 d IDcw
Office Address:- Mr. S Suresh S/0 R Subramani Eighty Thousand in such multiples BANK NAME.| am 8428648685 Fun
[sir::VIaI;henngwalraihA:lon:;bile‘sG | paters Road Two Hundred and | _EamestMoney | AX1S BANK| to (An open .ended' scheme investing in Direct Plan - 0274 1567
1] , Byramjung ’ adur Street, General Patters Road, Fifty Two Rupees |Deposit(EMD) (Rs.)| | M | T E D| 01.00 | James Clement equity, arbitrage and debt) IDCW
Chennai —.690 00 Only) in respect | e 590 000/- BRANCH-| pm. +91 PR
Mrs. Malaini W/o Mr. S Suresh of Loan Account /U ces Two | BANDRA KURLA 7200281906 The NAV of the schemes, pursuant to pay out of distribution would fall to the extent of payout and
No. 37/15, Chidambaraswamy Koil 2nd Street, Mylapore No. p COMPLEX, statutory levy (if applicable)
. Lakh Twenty MUMBAI :
Chennai — 600 004 SHLHCHNIO0012 | 1yousand Only) Propert
Mrs. Malaini W/o Mr. S Suresh (Co-borrower/Co-Applicant) 59 as on Last Date for | BANK ACCOUNT Ins’:zz"lgn #As reduced by the amount of applicable statutory levy. *or the immediately following Business Day if that day
Plot No.31, 38& 39, 2nd Floor Flat No.S1, 2nd Floor, Nirmala 12.09.2018 Submission of NO- Current Date: is a non-business day.
i i i_ Account No. :
Nivas, Lingam Street Chennai — 600 118 EMD : 5th
Dale of Possession & Possession Tvoe : 9110200456776 05th July 2024 All unitholders whose names appear in the Register of Unitholders / Beneficial owners under the IDCW option of
! i - e said schemes as at the close of business hours on the Record Date shall be eligible to receive the distribution
: i July 2024 1 33 Time 11.00 the said sch t the close of b h the Record Date shall be eligible t the distribut
12th December 2018 - Physical Possession Time 10.00am. | IFSC CODE- a.m. to 04.00 <o declared
Encumbrances known Not Known t0 05.00 p.m. UTIB0000230 p.m. ’
Description of Property
All that piece and parcel of Land and Building, bearing Plot Nos.31, 38 & 39 comprised in S.No. 617/1, Patta bearing No. 2459, as per Patta New S.No. . . . A
617/1B,measuring with an 812 Sq Ft UDS out of 12208 Sq.Ft., together with residential apartment No.S1 in on the second Floor, measuring about 1405 Sq.Ft of For Aditya Birla Sun Life AMC. L'm't_ed .
Super Built-up area, situated at Lingam Street, Madhura Mettupalayam , Madhavaram village & Taluk, Thiruvallur District, and bounded on the: (Investment Manager for Aditya Birla Sun Life Mutual Fund)
Northby :20 FeetRoad, Southby:LandinS.No.619, Eastby: Landin S.No.613, Westby : Road Sd/- Date : June 18,2024
Sitiated at within the Sub —Registration District of Madhavaram and in the Registration District of North Chennai. Authorised Signatory Place : Mumbai
For detailed terms and conditions of the sale, please refer to the link http: https://shriramhousing.in/e-auction-Residential provided in the Shriram Housing
Finance Limited website. Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
Place : Chennai Sd/-  Authorised Officer
Date : 19-06-2024 Shriram Housing Finance Limited
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BEFORE THE ARBITRAL
TRIBUNAL CONSISTING OF
MR. JUSTICE K. MOHAN RAM
FORMER JUDGE,

HIGH COURT, MADRAS
SOLE ARBITRATOR
In the matter of Arbitration and
Conciliation Act, 1996

and
In the matter of Arbitration
relating to disputes Between
Ashok Kumar Bohra ...Claimant
Vs.

M Film Factory,

rep. by Mr. T. Mannan
...Respondent

M Film Factory,

represented by Mr. T Mannan

No.1, Lady Madhavan First Cross

Street Palat Madhavan Road

Mahalingapuram,

Chennai-600034.

This notice is being published
upon the instructions of this
Honl)le Arbitral Tribunal. Please
take notice that the Petitioner
above named has instituted
the arbitration proceedings to
adjudicate over the dispute
arising out of the 2nd Film
Assignment Agreement dated
10.09.2018 and the said Petition
is posted for your appearance
before the Honble Mr. Justice
K. Mohan Ram (Retd), Sole
Arbitrator at the Madras High
Court Arbitration Centre,
Chennai 600 104 on 29th June
2024 at 12:00 noon. If you fail to
appear in the above-mentioned
Centre on that day or any other
day when the matter is posted,
either personally or through your
counsel, you will be set ex-parte
and the matter will be heard and
decided in your absence.

ARUN C. MOHAN
BRINDA MOHAN
KARTHIK.S
KEERTHIKIRAN MURALI
K. VENKATESAN
VANDANA JAIN
SHRUTHI SRINIVASAN &
SWABHHI TYAGI
Counsel for Petitioner
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XVIII ADDL CITY CIVIL COURT
AT CHENNAI
IA No. 2 of 2024

in
OS No. 925 of 2024
(summary suit)
Mrs. Sakunthala
.. Petitioner/ Plaintiff

vs.
Santhosh Sharma
..Respondent/ Defendant
son of Parasmal Sharma
New No.17, Old No.9,
Ambadi Road, Kotturpuram
Chennai-600085
and also
Lokaa House,
No. 14, 2nd Main Road
Kannappan Nagar Extension,
Thiruvaruniyur, Chennai-600041
The petitioner/ plaintiff has filed
the above summary suit for
recovery of money, the Hon'ble
XVIII Addl. Judge, City Civil Court
court, Chennai was pleased
order publication on 11.6.2024
returnable by 21.6.2024.
Please be present in the said
court on 21.6.2024 at 10.30 am
either in person or through your
counsel and file your counter if
any failing which the matter will
be decided in your absence as
exparte.
M.Aravind Kumar
Advocate

BEFORE THE HON’BLE
SUBORDINATE JUDGE
AT ALANDUR
E.P.NO.110 OF 2023
IN

A.R.C.NO.944 OF 2021
M/S. Shriram Transport Finance
Company Ltd
Rep by lts POA
Mr.T.Vijayakumar

...Petitioner/Decree Holder

S
SRI Cabs & Another
.. Respondents/Judgment
Debtors

TO,
JD2 Sathish. R, S/o. Raj,
Age 32 Years, Residing At
No. 9, Sanjai Gandhi Nagar,
1st Street, Chrompet,
Radha Nagar, Chennai-600 044
Kindly take notice that the above
mentioned Petitioner has filed
a Execution Petition as against
you and the said application is
stand posted on 26/07/2024 for
your appearance and hence
kindly take notice and appear
before this Hon’ble court on the
above said date at about 10.00
am either in person or through a
pleader and filed your counter if
any, failing which exparte order
will be passed as against you.

D. VIJAY ARUL ANAND

ADVOCATE

&7 6u

ENROLMENT NOTICE

After 10 days of the publication
of this notice and within three
months there after. I, SANJANA .
P. SHANKAR, D/o. C. PRABHU
SHANKAR, aged 22 years,
permanently residing at 1C, Ground
Floor, Royal Habitat, Fourth Main
Road Extension, Kottur Gardens,
Kotturpuram, Chennai- 600 085
Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

SANJANA . P. SHANKAR
Fededkedkdkkdkd

After 10 days of the publication
of this notice and within three
months there after. I, G.Murugan,
S/o. A. Gopal, aged 44 years,
permanently residing at Door no
0.375/24, door.no.003, prince
panna apartment, Lloyds road,
Thiruvellicani, Chennai 600 005,
Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

G.Murugan
Fedekdkkkdkk

After 10 days of the publication
of this notice and within three
months there after. |, M. Ramesh,
S/o. C. Muthusamy, aged 38
years, permanently residing at
No. 3/931, Madurai veeran Kovil
Theru, Paravai village, Veppur via,
Kunnam Taluk, Perambalur District
PIN Code 621717, Intend having
my enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
High court campus, Chennai - 600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

M. Ramesh
Fedekdkkkkdkk

After 10 days of the publication
of this notice and within three
months there after. I, S Yuvaraj,
S/o. R. Selvaraj, aged 34 years,
permanently residing at Loco
works 2nd lane ,Agaram,Jawahar
Nagar,Chennai 600082 Intend
having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

S Yuvaraj
Fedekdkkkdkk

After 10 days of the publication
of this notice and within three
months there after. I, N. Mohanraj,
S/o. Narayanan. S, aged 22 years,
permanently residing at Door No
134 Main Road. Rangappanur
Village &Post Vanapuram. Taluk,
Kallakkurichi. District — 606402,
Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

N. Mohanraj
Fedekdkdkkdkk

After 10 days of the
publication of this notice and
within three months there after. I,
P.SANTHISH, S/o. N. PALANI,
aged 23 vyears, permanently
residing at Door No .3/480, Road
Street, Veeralur (Post), Veeralur,
Tiruvannamalai-606901. Intend
having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

P.SANTHISH
Fedekdkkkdkk

After 10 days of the publication

of this notice and within three

months there after. I, A.Yuva
shree, D/o. P. Arumugam,
aged 23 vyears, permanently
residing at No 76 Pillaiyar
Kovil Street, Krishnavaram
(Chinnapalampakkam Post)
Vellore. Tamil Nadu 632102.

Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

A.Yuvashree
Fedekdkkkkdkk

After 10 days of the publication
of this notice and within three
months there after. |, P.
SUSHMITHA, D/o. A. Pazhanivel,
aged 23 years, permanently
residing at 224/A  Mariamman
Kovil ~Street Panikkankuppam
Post, Panikkankuppam, Panruti
(Tk) Cuddalore (District) Tamil
Nadu -607106 Intend having
my enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
High court campus, Chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

P. SUSHMITHA
P———

After 10 days of the publication
of this notice and within three
months there after |, VELUSAILB

S/O BALAMURUGESANV
AGED 22 Years, Permanently
Residing at Plot. No.1156 LIG II
Type TNHB Colony, Velachery,
Chennai 600042. Intend having
my Enrollment as an Advocate
moved before the Bar Council of
Tamilnadu, Bar Council Building
, High Court Campus, Chennai -
104.

Those who have any valid
objections may, notify the same to
the Bar Council within 10 days.

VELUSAI.B
Fededkedekdkdkk

After 10 days of the publication
of this notice and within three
months there after |, KEERTHANA
K S aged 23 years, permanently
residing at No:152, G1 Subashya
Deepitham flats,Kambar
Street,Velachery-Chennai-600042
, intend having my enrolment as
an Advocate moved before the Bar
Council of Tamil Nadu Bar Council
Buildings, High Court Campus,
Chennai — 104.

Those who have any valid
objections may notify the same to
the Bar Councill within ten days.

KEERTHANAK S
Fededkdkdkdkk

After 10 days of the publication
of this notice and within three
months there after |, LOHITH
P aged 22 years, permanently
residing at Block 1 NO 33, TNPH
Quarters St Thomas mount
JAlandur, Kancheepuram district
-Chennai-600016 , intend having
my enrolment as an Advocate
moved before the Bar Council of
Tamil Nadu Bar Council Buildings,
High Court Campus, Chennai —
104.

Those who have any valid
objections may notify the same to
the Bar Councill within ten days.

LOHITH P

Fkkkk

BEFORE THE HON'BLE
Il ADDL. FAMILY COURT
AT CHENNAI
H.M.O.P.NO. 745/2024
Mr.R. Sathish Kumar,
S/o.K.Rajamani, No.6/731,
11th Street, 6th Block,
Mugappair West,
Chennai-600 037
Vs
Mrs.Saranya Nandhini
W/o. R. Sathish Kumar,
D/o.Gunasekaran, No.33/17
15th Street, Ashok Nagar,
Chennai-600 083 ...Respondent
The above named petitioner
has filed a Divorce Petition agains
you in H.M.O.P.No.745/2024
before the Hon'ble Il Addl.
Family Court at Chennai and the
same is posted to 20.07.2024.
You are hereby call upon to
appear beofre the Hon'ble Il
Addl. Family Court at Chennai
on 20.07.2024 at about 10.30
a.m. failing which orders may be
passed on merit in your absence.
R.Sathishkumar
Petitioner

...Petitioner

ENROLMENT NOTICE
After 10 days of the publication
of this notice and within three

months there after. |,  Sakthi
Bhuvaneswari C, D/o. Late.
Chithiraputhiran R, aged 22

years, permanently residing at
No.22 C, Gopalakrishnan street,
T.nagar, Chennai-600017 Intend
having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Sakthi Bhuvaneswari C

After 10 days of the publication
of this notice and within three
months there after. |, Keerthana R,
D/o. Ravikumar, aged 23 years,
permanently residing at No.3/7 9th
cross street, Mahalakshmi nagar,
Adambakkam, Chennai - 600088
Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Keerthana R
Fedkkdkkkkdkkk

After 10 days of the
publication of this notice and
within three months there after.
I, AATHIPARASAKTHI.M, DJo.
MOORTHY, aged 23 vyears,
permanently residing at 1123.E
Sathanur Village, Thandrampet
Tk, Thiruvanamalai -606706,
Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

AATHIPARASAKTHI.M
Fdkkdkkkkdkkk

After 10 days of the publication
of this notice and within three
months there after. I, Vignesh
K, S/lo.  Kalaiarasan M, aged
29 years, permanently residing
at 862, 26th Street, B.V.Colony,
Vyasarpadi, Chennai - 600039
Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Vignesh K,
Fedekdkkkdkk

After 10 days of the publication
of this notice and within three
months there after. |, Jeevitha.P,
D/o.Ponnurangam, aged 22 years,

permanently residing at 4/72,
karunanidhi Street, Sholavaram,
Thiruvallur, Tamilnadu -600067,

Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Jeevitha.P,
Fededkdkdkdkk

After 10 days of the publication

of this notice and within three

months there after. I, Jayanthi.L,
D/o.M.loganathan, aged 22
years, permanently residing at

4C, 3rd Street vatchalapuram,
Thiruninravur,  Tiruvallur, Tamil
Nadu -602024 Intend having my
enrolment as an Advocate moved
before the bar council of Tamilnadu,
bar council building, High court
campus, Chennai-600104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Jayanthi.L
Fededkdkkkdkk

After 10 days of the publication
of this notice and within three
months there after. |, K.Kasthuri,
D/o.M.Kishok Kumar, aged 22
years, permanently residing at
No.43,Anna  street Mangadu
Chennai, Kancheepuram,
Tamilnadu -600122 Intend
having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

K.Kasthuri
Fededkdkkkkkk

After 10 days of the publication
of this notice and within three
months there after. |, Yuvanthika
Y, D/o.Yuvaraj M, aged 22 years,
permanently residing at No. 2/46
Kannabiran Koil Street, Perambur,
Chennai 600011 Intend having
my enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
High court campus, Chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Yuvanthika Y
——

After 10 days of the publication
of this notice and within three
months there after. I, S.Deepak,
S/o.L.Selvam, aged 30 years,
permanently residing at No.23/13
Jeeva nagar main road, New
washermenpet, Chennai -600081
Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

S.Deepak

After 10 days of the publication
of this notice and within three
months there after. |, TMADHAVI,
D/o. Thiruvalluva peruman, aged
22 years, permanently residing at
Plot No.1153 LIG 2,TNHB Avadi,
Tiruvallur  Tamilnadu  -600054
Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, High court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

T.MADHAVI

19-6-2024
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